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M/s. Bird & Co.

+

+*157. 8hri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Law be pleas-
ed to refer to the reply given to
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Starred Question No. 517 on the
18th August, 1966 and state:

(a) whether M/s, Bird and Co. and
their associates had committed any
violations of and offences against the
Company Law;

(b) if so, whether any prosecu-
tion has been started against this
firm and its associates; and

(c) the stage reached in this prose-~
cution?

The Minister of Law (Shri G. S.
Pathak): (a) As stated by the Minister
in the Ministry of Finance in reply
to Starred Question No. 517 the con-
cerned companies have preferred ap-
peals against the original adjudication
order. The appealg are still pending.
Facts which would constitute viola-
tions of the provisions of the Com-
panies Act are in dispute and under
scrutiny in those pending appeals.
Hence, on disposal of those appeals
and the factg found therein, it would
be possible to ascertain if the company
and their associates have committed
any violation of and offences against
the Company Law and to determine
further necessary action.

(b) and (c¢). Do not arise.
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Shri G. N. Dixit: Sir, I have a sub-
mission to make. Rule 41 (iii) is
being repeatedly violated by the hon.
Members on that side. Rule 41 (iii)
reads as follows:

“it shall not contain arguments,
inferences, ironical expressions,
imputations, epithets or defama-
tory statements;”

What the hon. Member mentioned is
absolutely in violation of the pro-
visions of this rule. I think you should
ask those hon. Members who are
making repeated violations of this
rule in putting their supplementary
questions to abjure this practice and
read these rules carefully.

st vy famy ;. mems wERa,
Iz A7 A% 9.3 §, frardt &, ofec
THr A FTAE |

Mr. Speaker: It is not for the first
time that it has been brought to the
notice of the Members that no impu-
tations, inferences or such things
should be brought in when putting a
supplementary question. They qught
simply to elicit information on the
facts.

st wy famd : § A AR A

RIGGUES

Mr. Speaker: This is a clear indica-
tion. That might be done in a diffe-
rent manner but not in putling a
supplementary question.

”-
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Shri G. S. Pathak: The second part
of the question should be expunged
from the record—

Mr. Speaker: I have not allowed

him.

Shri D. C. Sharma: Then, what was
the good of that hon. Member raising
that point?

Mr. Speaker: I do not understand
what he wants. I have not admitted
that. 1 have said that. What eise
doeg he want?

Shri D. C. Sharma: I agree with you,
Sir, but those two persons—Shri
Madhu Limaye there and the hon.
Member on thig side-—are wasting our
time.

Shri G. S. Pathak: The Government
will go into the question so far as the
Company Law Administration is con-
cerned after the final decision by the
Board of Revenue in the appeal Which
hag been filed against the adjudication.
Now, the question in that appeal
necessarily would be, whether there
hag been under-invoicing. Supposing
in that appeal it is decided there was
no under-invoicing, then there would
be no question of any breach of the
company law arising.

Shri Daji: My point is....

Mr. Speaker: Shri Banerjee had
already risen!

Shri S. M. Banerjee: My point of
order is this. I refer to rule 376 of
the Rules of Procedure
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Mr. Speaker: What is the rule?
That is being insisted upon.

Shri S. M. Banerjee: Rule 376(2).

Mr. Speaker: That cannot be relied
upon for thig purpose. That does not
give any substantive right of raising
a point of order except when it relates
to the order of the business.

Shri S. M. Banerjee: It says:

“A point of order may be rais-
ed ip relation to the business be-
fore the House at the moment.”

The business before the House now
is Question Hour.

Mr. Speaker: No, no; he
raise it under that rule.

cannot
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“Shri Daji: The Minister has admit-
ted certainly by inference that there
have been certain violationg and
offences against the Company Law
committed by Bird and Company. 1
would like to know what complaints
have been received. and what action
hag been taken regarding violations
and offences against Company Law
committed by Bird and Company.
How is action under the Company
Law connected with possible infringe-
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ment of under-invoicing and over-
invoicing? That is an entirely diffe-
rent subject under the customs law.
Why should action under Company
Law be stayed till action is finalised
in regard to appeals under customs
law?

Shri G. S. Pathak: If there is under-
invoicing, there will be wrong entries
in the accounts books and the profit
and loss account and balance Sheet
will be incorrect. Company Law
Administration is concermed with
the correctness of the accounts and
of the balance sheet and profit and
loss account. That would again de-
pend upon whether there was under-
invoicing or not. If there was no
under-invoicing, the accounts would
be correct.

Shri Daji: There are other com-
plaints under the Company Law apart
from accounts.

Mr. Speaker: Question Hour is
over.
WRITTEN ANSWERS TO

QUESTIONS

nd dent

Election Broadcasts by P
Candidates over All India Radio

*154. Shri S. M. Banerjee: Will the
Minister of Law be pleased to state:

(a) whether the Independent candi-
dates will be allowed to broadcast at
the time of Fourth General Elec-
tions; and

(b) if not, the reasons therefor?

The Minister of Law
Pathak): (a) No, Sir.

(Shri G. S.

(b) The principal reasons are—

(i) in the first place, it is not
practicable to give broadcast-
ing facilities to individual
candidates having regard to
the very much limited time

.which may be available for
this purpose;

(ii) in the second place, the object
of these broadcasts on the eve
of General Elections ig to give
an opportunity to the pubiic
to be conversant with the
aims, objects, manifestos and
programmes of the organized
political parties and not to
provide additional platform
for individual candidates for
electioneering purposes.

Procurement of Foodgrains

*158. Dr. Ranen Sen: Will the
\Lpister of Food, Agriculture, Con-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that pro-
curement of foodgrains, especially
rice, is lagging behind targets;

(b) if so, the reasons therefor; and

(¢) the total quantity of rice so
far procured in the current year
both on Central and State accounts?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). In
many States, specific targets of pro-
curement were not fixeq and in some
they were fixed before firm estimates
of current years' production were
available. On {he whole, the progress
of procurement cannot be considered
low keeping in view the serious short-
fall in production during 1965-66 crop
year,

(¢) About 30 lakh tonnes.

Thefts at Calcutta Port

*159. Shri Indrajit Gupta: Will the
Minister of Transport  Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
volume and value of goods stolen
annually from Calcutta Port are





